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years or from 10 to 12 years, no funda-
mental change in the educational sys-
tem has come.

We are saying today that our basic
approach is secularism, democracy,
socialism and so on. Do our text
books give the real picture or true
meaning of democracy or socialism o1
secularism? 1 had the opportunity io
talk Lo many student gatherings and
wnen they are asked: what is demo-
cracy, they say: it is the rule of the
majority. 1f democracy was the ruic
of tie majority  obviously in  this
worid Hitler woo the greatest demo-
crat. It is not the rule of majority.
1t is the duvelopment of humanp vaiues
wire even the views of minorily arz
to be given due weighi.

MR. DEPUTY-SPEAKER: You van
continue on the next occasion.

14.59-1|2 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TuIk1Y-THIRD REPORY

SHRI S. D. SOMASUNDARAMN
{Thanjavur): 1 beg to move:

“That this House agrees with the
Thirty-third Report of the Commit-
tee on Private Members’ Bills and
Resolutions presented to the House
on the 21st November, 1973.”

MR. DEPUTY-SPEAKER: The ques
‘tion is:

“That this House agrees with the
Thirty-third Report of the Commit
tee on Private Members’ Bills and
Resolutions presented to the House
on the 21st November, 1973.”

The Motion was sdopted

15 hrs.

RESOLU.._N RE. ESTABLISHMENT
OF CONVENTION WHEN GOVERN-
MENT SHOULD RESIGN-—consd.

MR. DEPUTY-SPEAKER: We take
up further consideration of the Reso-
lution moved by Shri Shyamnandan

Convention for AGRAHAYANA 2, 1895 (SAKA)

resignation by 266

Government (Res.)

Mishra. Shri Shyamnandan Mishra
may continue his speeci.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Deputy-Speaker,
Sir, although it might sound parado-
xical when I say that conditions in
the country both dictate and deter
such resoiution, I consider it my duty
to place such a resolution before the
House for its acceptance. Why do
I consider that the conditions in the
country dictate paradoxical considera-
tions? On the one hand there are
conditions of widening and deepen-
ing poverty, mounting unemploy-
ment and increasing economic and
social disparities which are making
the national situation almost explosive
and on the other hand we find that
the political conditions in the coun-
try do not favour any optimistic as-
sumptions that underlie my resolution.
My resolution calls for a 7 per cent
growth in national income and cor-
respondingly it calls for increase in
industrial and agricultural production.
It also excepts that there would be in-
crease in employment of a particular
order and those who are below the
poverty line would be getting g fairer
deal. These are the basic points of my
resolution. But I am also em-
phasising that the political conditions
in the country do not seem to give us
much hope and encouragement in the
direction of my resolution. The poli-
tical condition does not seem to be
geared to growth and development or
even to social justice and the atmos-
phere is now definitely hostile to
planning. Therefore, we find that we
are in a plan holiday, and this plan
holiday has been continuing for quite
some time—since 1966-67. When we
are in the midst of a plan holiday.
would it not appear somewhat fool
hardy to suggest that our targets
should be higher than they have been
in the past? That is a question which
is bound to be asked of me.

The real aspect of the present situa-
tion is that if these things that I have
mentioned in my resolution are not
fulfilled we shall and up in a way that
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will not be conducive to the ideals
that we cherish both in respect of
demc racy and socialism. The plans
are ..sing credibility and yet we are
talk. 3 much larger Fifth Five-year
Plan. It indeed does not behove this
Government, which has not been able
to implement the fourth plan success-
fully, to talk of the higher targets
in the Fifth Plan. Therefore, all our
talk about planning is sounding less
credible. There are wide gaps bet-
ween performance and the targets.
Who do such gaps appear or occur? Is
it because of faulty planning or is it
because of slackening of effort of lack
of efficiency in the implementation
machinery?

Planning makes certain assumptions
about the efforts to be made both by
the Government and the people. No-
body can say that the assumptions that
underlie our Five Year Plans are un-
reali-tic or unrcasonable. If you want
that the same assumptions should hold
good, as have been prevailing in the
past, so that no additional effort is re-
quired, then there would be no justi-
fication for planning at all. Planning
does mezn an additional effort, both
on the rart of the Government and
the people. Planning does not mean
that spontaneous development that
has been occurring in the past
should continue. If we want the
<ituation to change, there is no doubt
that additional efforts will have to be
put in, toth by the Government and
the people. So, my submission is that
the assumptions behind our Five Year
Plans have not been unrealistic or un-
reasonable.

The muin thing is that the Govern-
ment has not heen measiring up to
these tasks. The Government must
own the‘r own failures in respect of
the tasks that are embodied in our
Five Year Plans. All the program-
mes of the Five Year Plans concretise
the reasonable assumptions with
regard 1o the efforts to be made bv
the Government and the people.
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Even if you take the targets as the
basis, the targets that we have ac-
cepted for our Five Year Plans are
rather modest ones in comparison with
the targets achieved even in the
smaller countries of the world.
So, one could not say that the failure
has been because of unrealistic as-
sumptions of the Five Year Plans.

My contention is that the failure
has been at the political level. And
by the political level I mean the
political leadership that has becn pro-
vided by the Government. In  fact,
there may be some defect in the poli-
tical constellation as a whole also. But
to put the political constellation in 4
proper form and make it geared to
the national targets that is embodied
in the Five Year Plan is also the
task of the Governne . It depends
largely upon the Government to
make the political constellation aligned
to the national task. If the Govern-
ment is failing to do that, it iz fail-
ing in its most important duty. In
fact, Government in a democracy is
not a government by majority; it is a
government by consensus.

If ycu are not able to evolve a con-
sensus on the basis of the national
targets embodied in the national plan,
then you should hold yourself respon-
sible for the failure that affects the
lives of millions. In another sense
also the moral obhligation devolves on
the Government to fulfil the task.
When the Government accepts the na-
tionul plan, it accepts the targets in
the national plan. If the Government
is ultimately found to be failing in
fulfilling those targeis then the Gav-
ernment loses the moral justification
to continue in power. I have, there-
fore, suggested in this Resolution, even
thoug¢h it may sound a little out of the
way, even though it may sound a little
extraordinary—in fact, this is the first
Resolution of this kind which suggests
it-—that if the Government is not able
to fulfil the targets embodied in the
national plan. then it must quit.
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Some hon. Members might argue
that some of the targets that I have
mentioned unere are a little too high.
For instance, 1 have mentioned an in-
crease in national income of the order
of seven per cent. It may be asked
that when we have not been able to
achicve even four per cent increase
in national income during these years
of planning how do you expect that we
would be able to achieve an increase
of seven per cent in the national in-
come.

My submission is that if you go
into the record of our planning, you
would find that out of these 18 or 19
years, in more than 8 to 9 yeurs we
had achieved an increase in national
income of the order of nearly 7 per
cent.

I would not like to enumerate the
details in all those years. But those
who are the students of planning
would be able to find out that in about
8 or 9 years out of 18 to 19 years of
planning, there has been an achieve-
ment of increase in national income
of the order of about 6.9 or 7 per cent.
What we were able to achieve during
8 to 9 years should be possible to be
achicved in future if we are able to
duplicate the same conditions. If we
have fajled to create these conditions,
then the responsibility is that of the
Government. So, this shou'd not be
unrealistic even in Indian conditions
or in the light of the achievement of
some of the past years of our planning.

Then, there is another basis for my
postulating an increase of this orer.
It has been mentioned many times
in this House. Without 7 per cent in-
Crease per annum in national income,
we will not be able to fulfilled. The
pirations of the masses within the time
horizan in which one can rea<onably
expect them to be fulfilled. The
asrumntion behind 7 per cent increase
in nations] income per annum is that
the national income will be doubled in
10 vears. To repeat, if you are able
to increase at the rate of 7 per cent per
amnuin, vou will be able to double

Government (Res.)

your national income in about 20 years’
time.

Apart from the domestic economic
and social conditions, there is the in-
terrational dimension also. While 1
say that the conditions are becoming
explosive because of increasing un-
employment, increasing poverty and
all that, I would also like to submit
that the international position of India
is becoming less respectable because
of its failure on the economic front.
If India is not able to achieve 7 per
cent increase in national income per
anuum, India cannot figure on the
international map with pride and res-
pect. That is my humble submission.

That is what has been happening
in many countries of the world.
The ¢ «.u.t s \vouich are not able to
ha.c a significant rate of increase in
the GNP, they are now sliding back
and they hove to be dependent upon
the super powers and their indepen-
dence is becoming nominal. If we do
not take this aspect into account that
is, the international aspect of Indian
situation, and al:o the position of India
on the international political power
map, we will not be doing our duty as
the proud citizens of this country. This
is arother aspect of it.

So, I would also submit that 7 per
cent increase per annum in national
income is a must if we have to catch
up with the standard of living of the
people in the affluent countiries of
the world. There are psychological de-
monstration offorte 3 the mind. of

the people here. You cannot contain
them with the present level of stand-
of living. The conditions are dismal
And yet to seck to adopt a particular
rate of growth which might enable us
to catch up with the standard of living
of the people in the affluent countries
may sound a little Utopian. But the
peop'e of this country do want to
know within what time horizon they
will be able to catch up with the
standard of living of the people in the
most affluent countries of the world.
There have been certain calculations
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the detaiis of which I do not want to
enter into at the present moment.
These have disclosed that if we are
able to progress at the rate of 7 per
cent per annum, then we will be able
to catch up with the affluent countries
of the world within a time span of 50
years or so. Otherwise, to catch up
with those standards even in hundred
years will be difficult. If we lag be-
hind during the next 40 to 50 years, we
will be lagging behind in the race for
all times to come. This is third as-
pect vuicir underlies my postulation
of the growth in national income of
the order «f 7 per cent per annum.

Mr. Dcputy-Speaker, another tar-
get that I hove mentioned is that the
per capita income of these below
the poverty-line should increase at
the rate of seven per cent per
annum. The increase in national in-
come is, after all, a national average,
and if the increase in national in-
come is appropriated by a small
class, there can be no social justice.
Therefore, 1 have tried to suggest
that we have to see to it thai there
is an equitable distribution of the in-
creased nationa] income. How can
that be brought about? The only
way to bring about this is to ensure
that the income of these who are
below poverty-line is seen to in-
crease at the rate of seven per cent
per annum, that is, the rate at
which the national income  in-
increases. What we find at the pre-
sent moment is that the per capita
income of those below poverty line
has been sinking insteaq of increas-
ing. It must therefore be made an
imperative condition that the per

capita income of those below the
poverty-line must he enabled to
increase at the rate of seven per
cent. Then alone you c¢an remove

poverty in this country.

We have heard a lot of talk about
garibi hatao. but novodv saems to
have gone into the imglications of
this pledge that has been made.
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What exactly is required in economie
and social terms to bring about ful-
filment of this target? This is the
only way—the way I have indicated.
You may say that it may be extre-
mely difficult to achieve this Dbe-
cause Income may be generated in
the big industries, situated as we
are; the productive agents, the more
dynamic productive agents at the
present moment are those who are
affluent, those who are better off, and
it muy not be easy for the income ge-
nerated by the more affluent sections
to percolate to the bottom.

Now what is the way to bring it

about? The only way to bring this
about is through increased emp-
loyment opportunities—to the
largest  number of people. It is

through increase in the employment
oprortunities that we can bring
about distribution of income. I do
not see any effective way of bringing
about distribution of national income
except through increased employ-
ment opportunities. Increased emp-
loyment opportunities at increased
levels of skill can bring about increas-
ed income to the vast millions who
happen to be below the poverty-
line. Therefore, necessary condition
for increasing the per capita income
of those who are below ypoverty-line
is to increase the employment oppor-
tunities. Therefore, my Resolution has
laid down that we must strive to
generate employment opportunities at
least to take care of the addition to
the labour force each year.

Mr. Deputy-Speaker, while I am
on the subject of employment, I
would like, first, to delineate before
the House the dimension of the prob-
lem of unemployment that stares u$
in the face. At the present moment,
the number of those unemployed or
severely under-employed happens to
be 29 millions. They constitute
about 12 per cent of the working
force. Now, even a smaller percen-
tage of unemployment in any coun-
try of the world would have created
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an explosion, but since we have a
manipulative democracy, there seems
to be calm on the surtace at the
moment. But this calm cannot pre-
vail much longer; that is my submis-
sion; and that is what happened
in Sri Lanka. In Sri Lanka when
they had only 18,000 or so educated
unemployed, as I said yesterday, al-
most a seismic upheaval was caused.
There were only 18,000 educated un-
employed on the register there, but in
our country the number of educated
uncmployed is about 3.5 million—35

lakhs. Of course, the size of the
country makces a  difference. But
even so it should not make that

difference because if you take into
aeccount this vast army of the edu-
cated unemployed, it is indeed a big
army. not ‘less than the army that
you command the military personnel
that you have. Therefore, the con-
ditions may be extremely difficult to
handle if we are not able to take
care of them in time. My submission,
therefore, is that we have to take
care of the additional labour force
that comes to the labour market
every year.

What is the order of the problem so
far as the addition to the labour
force per year is concerned? 1 find
that the male labour force at the
present moment amounts to about
150 million. Of this, two-thirds are
employed ‘n agriculture; that is
two-thirds amounting to 100 mil-
lion are employed in agriculture
and the remaining 50 mllion in non-
agricultural sector. In the organized
sector we have got 20 million and in
un-organised non-agricultural sector
we have 30 million. Each year ac-
cording to the population increase
we would require an addition of
quite a considerable size. We should
expect the population to grow by
another 25 per cent in the decade

1971—1981. That is we are increas-
ing at the rate of 25 per cent
per year. Hence, in 1981 if we take

the decade 1971-1981. we will have an
additional working force of 375
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million to take care of. That is, in
each year you will require about
3.5 million jobs to be created. Now,
if these are to be absorbed in non-
agricultural sector which presently
employs 50 million workers, the em-
ployment in this sector must increase
by 35 per cent in five years, that is
at the annual rate of 6.8 per cent per
year. But, what has been the trend
so far? The {rend so far has been
that the organized sector has been
able to absorb a much less percen-
tage than 6.8 per cent that I have
mentioned just now. The percentage
of absorption has been of the order
of 3.6 per cent. How are you going
to achieve this? And, in addition to
that, the problem is that we will
have to find jobs also for those who
are getting unemployed in the un-
organized non-agricultural sector.
Many people are getting displaced in
the cottage industry and the small
scale industries sector. All in all,
not only those who are displaced in
the agricultural sector but also the
unemployment created in the unor-
ganized industrial sector will have to
be taken care of and that would
make the size of the problem in a
decade of the order of 40 million.
This 40 million will have to be ab-
sorbed by 20 million who happen te
be employed in the non-agricultural
sector. That is, we would require an
increase of the order of 200 per cent
in the non-agricultural organized
sector You cannot expect, gene-
rally speaking, that they would
be absorbed in the non-organized in-
dustrial sector because they are al-
ready getting displaced there. It may
sound a tall order that all these have
to be settled in the organized indust-
rial sector, because the organized in-
dustrial sector has an employment base
of only 20 million or so. My submis-
sion is that this will have to be done
to a large extent. And yet, much more
employment opportunities will have
to be found both in the cottage in-
dustries and the small-scale indus-
tries. That is not happening at the
present moment. We will have to
find out the reasons why it is not
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happening. Increased opportunity will
have to be found also through the in-
tensification of agriculture. It has been
the expcrience of China that job op-
poriunities were found through the
intensification of the agricultural pro-
cesses and also in the small scale and
cottage industries sectors.

If you want that this should be
absorbed only in the organised in-
ductrial sector, then, the problem is
indeed very large and you will have
to increase considerably the rate of
growth there. That is to say, the
employment opporunities will have
to be increased at the rate of 11.8
per cent and not only at 6.8 per
cent that I have mentioned. But, if
you want to distribute it over the
agricultural sector and the small-

scale and cottage industries sectors
then probably it would be easier
to do so. That would require, I

think, a change in the product-mix
and also the technology-mix of our
industrialisation. It is not possible for
me to go into all that at the present
moment but I am simply placing the
problem in its broad contours. It
would require a great deal of techni-
cal studies to complete the picture
that I am seeking to present before
the House.

For increase national income of the
required ordsor we will have -
crease the per capita income of the
poor people and for that employment
opportunities will have to be increas-
ed considerably.

Due to increase in the production
of the agricultural sector the income
of the masses of the people can be
enabled to increase. Therefore, have
suggested that there should be increase
in agricultural production of the order
of five per cent per year. Till now
we are able to achieve probably less
than three ner cent increase in agri-
cultural production. Through the
vears between 1949-50 to 1971-72, we
had been able to achieve an increase
of the order of 2.9 per cent or say, 3
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per cent, per year, the agriculturat
rield.

But now my suggestion is that this
rate of increase will have to be
stepped up to five per cent per
annum,

How is this going to be brought
about, that is to say, from three
per cent to five per ceni? It
is not a very steep climb. With the
new technology that seems to be
very widely accepted by the people,
and a great deal of encouragement
from the Government, this might
have the way for an Increase in
agricultural production of five per
cent per year. At the moment
agricultura] production is lagging be-
cause the rate of increase in the cash
crop sector has been rather disap-
pointing. In regard to food pro-
duction we are not Jagging so
much behind but in the cash crop
sector we are lagging very much be-
hind. Additional eflorts will have
to be made in that direction ang if
we are able to do that it would be
possible for wus, I am sure, to in-
crease agricultural production at the
rate of five per cent per year. And,
since aboutl elghty per cent of our
population is engaged in agriculture,
if we want to increase the income of
the vast masses of the people, that
is the only way to do it.

And, therefore, Sir, this also be-
comes a vita] target in our national
planning.

The growth in industrial production
that has been suggested in my Reso-
lution is of the order of ten per cent
per annum. Again this is not a very
high target, which may be difficult to
achieve, We had been able to achieve,
during the years 1958 to 1965, an in-
crease in industrial production at the
rate of ten per cent compound per
year. But since 1965 we have been
falling behind and we will have to go
into the reasons why there has been
a serious shortfall.
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Our Five-year Plans have been lay-
ing down eight to ten per cent increase
in industrial production as the target.
So, when I suggest that industrial
production should increase at the
rate of ten per cent 1 am 1ot
suggesting something which may be
extremely difficult to achieve. If we
are able to bring all this about, that
is to say, if we are able to bring
about an increase at the rate of say,
five per cent in agriculture and ten
per cent in industry, then, it should
not be difficult to achieve an increase
in the nationa) income of the order
of seven per cent per annum.

As I have submitted to thz House
earlier, it was possible for this coun-
try to achieve this increase in national
income during the nine years out of
18 to 19 years of planning. If the
required conditions are created in the
country, it should be possible for us
to achieve all those targets.

Finally, after having dealt with
some of the suggestions that I have
made in this Resolution, I would
like to reier to the operative part.

In any country in the world where
planned economies prevail, any per-
son or any minister has to go away
if there has been a failure on his part
to achieve the target which has been
entrusted to his care. In the Soviet
Union whcere they have planned eco-
nomy, if the Ministers are enable to
fulfil the targets, they have to go
away. But, in our country, what
happens? Anybody who comes to
occupy the ministerial responsibility
80 on merrily for a five-year term
¢ven if he is not able to achieve the
targets that have been entrusted to
his care. There is no accountability
on his part for fulfilling the targets.
How are you going to ensure the
accountability of the ministers to ful-
fil the targets of the national plan-
"if‘g? I am not after the blood of the
Ministers in the rresent Government.
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The Retolution relates even to minis-
tries which might be formed in the
country in future. Any Government,
if it fails to fulfil the targets which
allect the lives of millions as also
the dignity and status of this coun-
try on the international map must

not be allowed to continue. This 12
what happens ip many countries
of the world ‘where they have

got the planned economy and where
it is being seriously implemented.

There "is another aspect—constitu-
tional aspect—also. To-day, our
Government has gone before the
Supreme Court to say that the Direc-
tive Principles of the Constitution
are ¢s good for them as the funda-
mental rights. In fact, they have
suggested to the Supreme Court that
the Directive Principles of ‘e Cons-
titution may override the fundamen-
tal rights. If that is so, then the
Dircctive Principles dictate to us that
these targets must be fulfilled. For
the poor people of India, we have not
been able to fulfil their basic needs.
We have not even been able to achieve
the rate of growth in pational income
of the order that had been stipulated.

1 weos suggesting that the Direc-
tive Principles dictate to wus that
food, shelter and jobs must be pro-
vided to the pcople; the Govern-
ment must accept responsibility for
the provision of these needs to the
people. 1t is the primary responsi-
bility of the Government to do that.
If it fuils then it fails in its primary
obligation to the people.

Law and order situation might
become extremely difficult to main-
tain if the conditions of the country
are allowed to go on worsening be-
cause of the lack of fulfilment of the
naticnal targets.
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With these words, I commend this
Resolution to the House.

MR. DEPUTY-SPEAKER: Resolu-
tion moved:

“This House resolves that a
convention be established that the
Government should resign if it fails
to fulfil the following basic pro-
gramme:——

(i) growth in national income
at 7 per cent per annum;

(ii) growth in per capita income
of those below poverty line
at 7 per cent per annum;

(iii) growth in agricultural pro-
duction at 5 per cent per
annum;

(iv) growth in industral pro-
duction at 10 per cent per
annum;

(v) to contain price rise within
a limit of 5 per cent per
annum;

(vi) to generate employment
opportunities at least to take
care of the addition to the
labour force each year.”

There are two amendments to the
motion given notice of by Dr. Laxmi-
narayan Pandeya and Shri R. V. Bade.
Are you moving?

SHRI R. V. BADE: I move:
“That in the resolution,—

for “agricultural production at 5 per
cent’

substitute—

“agricultural production at 10 per
cent.,” (1).

“That in the resolution,—

for “take care of the addition to
1he labour force each year.”
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substitute—

“reduce the annual percentage of
unemployment by 20 per cent.” ¢32).
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FIEEI VAT AT forg mifa F
7iq, fa @79 F g, fow faoaedt &
|, AT GETE & 99 74 T ITRT
fira, a8 99 ) gAaErd M afcar
w1 g § A gAar & qat o A
vargea ¥ favarg @3 &, S S
¥ qreqT @I 8, Ug TN I AALTHF
oy fF wreaad & e w1 AT g

)

15.35 hrs.
[SErz K. N. TIwARY in the Chair]
gamafa oY, g9 @9 F AR A7
Terg a3 o< T FE@T X AT
AT &, 3F a1 T gAT S g
¥ g dar Far & 5 Sw S
¥ I g F deafag R, 99 A wfw
e guT favarg 78 € 1 afe gy s
® wfim 9, 3@ A AT 9T, 9 W
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FARITY 9T AT fawaw @ av ww
g F TEA AN T FE AT G

g T 7 1 78 A B Y7y @
t, WA TN A s WA g e
e Y W A FHd—gAR 2w F,
T 9% 2w ¥ Y greme &, I A suver
A A TeE AT AW B, T €@
IEWE | WAL Y FE W T
adt o 5 GdigT wagdd # g
qaTr ek, T T AT ¥ g Y
FO 5 3@ 3w # S ATFA -
i o foal # grav aiv a3 feri & 3,
I FT FRIE &1 A0GA | F9 GRFIT
F £ 7 AN 1 faamer g m fm,
FIT FHICFAT 4 ar0r @ £ 207 F ofy
FareA 7 5 Sftma @ g A nfed
T 1T & B ARG 4T T AT
TH T8 & W I ) A o et
REREIR G R G E A S
I FNTHEICA AT S E Ay Ay
FT 10 Wfos gy wadi &, 7@ ¥ afgar
gfeeamT TG g1 HFd, 2uTY AW F fo g
8 ¥ afgar a7 % g1 wwd), Afgw
T ) w1 Sy oy smam, o A
¥ e % @) IR 9=r § GHR
T 9 fqaT F FT A9 A@qT § qq
A i o2 fedz g §, e o
T g & 1 Forw amg g oo ax e
FQ@ & 99 aF7 A< gw qg fawiv §
for g AW § gW Y Wi v@AT g
& o F, oAy a7 adffa Ao A 3w
# wfr § g agr AaifE Senea &
10 sfrae 31 3fg g “ofed, sfwe
G 71 Ieqre AT NiZF, 5w & @
TAEF AT F) GIAT AT AT,
39 & fod ardy qesafa dare A o
oifed, Sq ¥ ford wravos g5 71 TENT
foar s =fga, a7 71 Iwww fear
ST =ife@ 1 9w W=t & fa ww
W UR W AT I @ardl &t I5E
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fifi g frac graf]

at fafram alx o du favaw ¢
wTIT W & 9T @Y wFAT & | TW G
aef FYSraT F el gL A W@
gy § W W 2w & S A A&
wamr 9 f5 W@ T @A awq Ay
oA WY fEar o7 v §, GEEr W
ot o7 wwar & ;. AfET Tw AR F
@ A Faw " oo a9F ¥
oF AT 1 g9 ¥ 97 5 Fifow
Y, AR F FETAT |

g WY ST & W gAR qw &
Y A oAy § FF a st ¥ araew
o Y Tw { faF e gw AW T qT g
ot A1 wTEI A w4 et 2
®T o foredy a7 W g FY 9t
wr @), Iq @t F qER F fqu
ag Y TEY FET T qEA {7 AW F fow
Iq ¥ %9 Tl fFar aga aw v
I FT gAY TET AT T qg a7 99 =gy
&Y g o Ay F oy AT F A1 qw AT
Q@ AT Wil 947, T 239 F AAGT
F 79 F IR Jor7 4T | A F
q3T ¥ W N AT F WA & AR
7T A, ST FT AAAS TSEET AT, A F7
wkTas ¥ we o & feawal wk
Gwifadt & aswT aEd WK
g AT gHAl & a9, FAEE wieT
e &, WG F ATT @I 1 TWRW
¥ rend) & 25 gl 9 fawrg & Ty
) Fgq 7B (Far mar & AR "= Ay
qg AW IT TEY 9T IT Vg § | g
& & fF game ¥ faamg &) vax
QY I F Y &R gt & 1 g
frgsfamamagA & fe M ¥ aga
qTEET AT § | AR A1Y §Y ag HEF
oTaTT gAT AT, 39 F agd Tdaw ;v
T, ¥FT TW R N5 ®@ T, 9
faq 79 ogavaT Y Tgw & | AET
T X TW G F1 A Aprawt Foar, v
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@ garhr afg ondt @, e A A
T Zz7 ®7 wfw qar gf, a3 wy A
wiew dar g€ & 1 ga faey fom,
TR {TEY vATHART ST F & GHRET
T s gafoe 5 aF #1 wwew
T 7 o, fadiy & wa, whrer awm,
W 6 MT AT 8 AT AATH-ATFT TTIT
ufsr @ M T I a9 F gy
T FHT TNAC g IFW Tg aqWT
i frmd fF mam ¥ =&
ar 3@ T ¥ & e A 9
o 717 78 ¥ @ ¥ fF fafred ax
LU EICLEELRGER L L
¥ fau & o< @gg @ IEr FEE goe
A gefag s Jar  fr qud @
qUwFA 21 9 | gl erfa sw g
F afer & o aFA G § 1 wOET
favara 7Y g w1 & S # "oy
qEAT TG W § WIAT 7w ag #7
g § | IIEd ¥ qg AT wI9E q909
qiged & wfer & ot wifgg
AR 9t #Y 7.f70 fF gara amoy
9 ¥ ag FWwA *d AY a8 ¥F fw
"I gF 37 FEHAT A 9fq o, rar
&1 qTer & 7g FA A TH TEIHT WY
TR ¥ g T qq § awgar g 4
TF €758 qIUT FAT FIG | A
TF SEATT & AT § A1 AvAT (T WY
FHIT &) areq AT 5 w0 g&irer
2 Aifaem s A 57 e # qfy
TR § wefaad &1
ag g%y st FaT & fr wa @ W= @
T, WoF § T FT @A g1 907,
T T TE-THT F 75 W T TIAT
g weard F g & | g R g
a7 @ T g FN G | TF Ao
grad & w1 A0 gua & 7Y wran
g9 W T meraaifon geara s
WA= JaT fag1 J=_AY % 9% 4%
qodr § 7 IAET WEAT qaaa A G
¢ 1 zgfae # 94 qeIRT v fa
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AT F7H ToiYeT & g4 9 fame
73 F7 oz NI AR AW FY -
A F G127 Far AE T gHIL
oo faqei 758 mEE g § 2
FIXAIETR AT AT A5.0F AT A
FT AT &, ST WA F77 Fi 7GA
% fAa¥ 39 2 ¥ wofr T gwdr
AR A AFE A g ¢ gA wedl F
g § FOAFT 4AAZ IATF |

SHRI SOMNATH CHATTERJEE
(Burdwan): Mr. Chairman, Sir, I
was listening very attentively to the
wpeech of Mr., Sharma. The ruling
party finds politics in everything that
is done and in every move that is
mede.  When the  no-confidence
motion was brought, it was supposed
to be politically motivated. When
the people were not getting food and
are asking for it, it is supposed to be
politically motivated. When the peo-
ple are groaning under the miseries
which are being faced by the com-
mon peorle, and under the mounting
burdens of living when they ask for
food and also demonstrate and call
for A bandh or a hartal. it is sl
politically motivated.

The voint is this. My friends oppo-
gite should be aware that there is
such a great hiatus, not only a hiatus
between their programmes and per-
formances, but they have no other
answers on merits when a resolution
Bke this or proposals like this are
brought forward.

I wish Shri Shyamnandan Mishra
had asked for a Constitution (Am-
endment) Bill instead of resolution
asking for the .setting up of a con-
veniion, because, this Government
har ro faith in conventions. They
can twist the convention to suit their
own party purpose and not for na-
tiona] interests. We know how the
convertion relating to the institution
of Governors has beey, abused for the
purpose of meeting the political ends
of the ruling party.
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Therefore, 1 have no faith in con-
ventions in so far as their observance
by the ruling party is concerned.

The point I should like to emphasis
on this resolution is not only the
performance of the party after form-
ing this Government. There is also
another point. One very important
aspect in our national and political
Mfe is that there are promises which
are made by the party for the purpose
of coming into power, but they fail
miserably to keep up those promises.
This Government has come inte
power. We are reminded ad nauseam
of the supposed massive mandate on
a single slogan of garibi hatao. I
should like to know from the hon.
Member or from the Ministers of the
Ruling Party: In what single respect
has garibi been removed from the
country, in the gprice of food, employ-
ment opportunities, cloth, education,
industry. ... (Interruptions)? In what
single respect aspect of national life
has garibi heen removed?

What is to be done by the people.
Five yeais afterwards we will have
to face them and, therefore, it does
not matter if in the mean time we do
not carry out our promises. If peo-
ple continue to suffer, it does not
matter: nor does it matter if we mis-
lead the common and simple rural
peorle of this country who have not
got much education and exploit their
naivete and come back to power. We
do not have to bother what promises
we have made before the election; we
can go on merrily for five years and
start makine frcsh promises ~fler 43
yeors just before the next elections.
This is what they seem to think.

The hon. Prime Minister yesterday
could not answer the point about
U.P. Her only answer to the ques-
tion npesed by Mr. Samar Guha with
regard to the spurt in the suprly of
commodilies to U.P. was that Mr.
Guha seemed to have been himseH
soaked in kerosene. Because there
was no answer on merits, she chose
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to. make an answer like this. The
spurt in the activity of the ruling
party just before the election takes
place, is a sickening part of the demo-
cratic process in this country. Now
we find this spurt in the activity.
Fertilisers was rushed to U.P., cement
was rushed to U.P. as if there is no
other State where construction activi-
ties are going on. No. But they
must now choose U.P. for this pur-
pose. I do not want that any part of
this country of ours should suffer
elther for lack of fertilisers or cement
or kerosene.

MR. CHAIRMAN:
one observation. My difficulty is
about time. The tim~ fixed is two
hours for this. The Members should
be brief.

I have to make

DR. KAILAS (Bombay South):

The time should be extended by two
hours.

MR. CHAIRMAN: As it is, this
would go upto five. We can extend
it by 30 or 40 minutes. There is a
Half an Hour discussion at 5.30......
(Interruptions). There is the de-
mand from both sides that the time
should be extended. I want to know
what the Government has to say to
this request.

&Y TR e (9 ) qAl-
qfq o, ¥ am@ W g Afagar
g1 qgY $qqar 3 fwqw a7 @9
WA Z ST |

T AT TEGT § SERT I T FR
#r TIgfa w3 ffegar

gl wg : g faawa ag
¢ fs &0 & gaifas 9= ax a8 Teara
IqGT QW W IEH AT FA A
AT A T AHA
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ot TR TR @ gaT s
qgy fear 1
wafa wgtea: T, Gar adt gEr
4
st AR TR o Adl, W
e f ww o oo &Y &

aamafa wgwg ;A8 a8 ga6
WO a9 aF TaiE FX 967 €
AT 74 g0 HTH! HIE A18d & !
qoE 12 wEEt § fed gF Avedr
FTAIFE ) FTARE X 14 €
TR 7 AGHT FITATA H AT A
z7f7% "ag w5, 7 fAae A1 &7
& faar srw AT #Y AT ST FX F g
F AT TA 1 AT o wawT d v
Fife Tl Tw a4 FY SETE A
q3ar, ®A7 K1 AT AFAT GAT, 9A4
TE GAET § IWROHT FAT I 0
TT A ANl oFHE I W
T I 6 AT g% B3 T |
4% F q1 T F19 q 90 9% 05 {1
FFATE | & fAAC F( egq QU SH
#ag ga FCIT 15T & 79 A AT

wifgg

w7 wfqwa® gea 9 q@qH
DA AR agE R A S A 5
a7 @Y &, ag F9 w9 R
A aEamadi 2 gafag s, 7ifawe
% firg sro Tt €Y o T SR 2
* a2 &5 oTF Y qg FH &y g E 8

araA e, Wy DfF
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SHRI SOMNATH CHATTERJEE:
I was saying, this spurt in the acti-
vity in areas where elections are due
to be held is a misuse of the demo-
cratic process. What Mishraji has
said in his resolution is not something
beyond the possibility of reach of any
Government, because this Govern-
ment has in its several plans since in-
dependence set down larger targets.
But the question is, targets are being
set but they are not being reached.
What is the explanation? What is the
right of the people in regard to the
failure of the Government in achiev-
ing its targets? The Chef Minister
of West Bengal, who is now claiming
to be one of the stalwarts of the rul-
ing party, propounded a wonderful
theory. He said, if food prices have
risen, if people are not getting
enough to eat, “You have to wait for
five years. If you do not like us,
change us. Why should you in the
meantime agitate?” This is his won-
derful logic! Therefore, what is the
good of saying to the people, here is
the Constitution under which you
have to wait for five years. In the
meantime, even if you perish, you
should not raise your voice. So, it is
not merely a question of the people's
right that the Government should go.
It is a question of the obligation of
this Government which is unable to
fulfil its minimum duty to feed the peo-
ple. What should be done in such cases?
There is nothing in the Resolution
which is ridiculing the Government,
saying something which the Govern-
ment cannot achieve. So, the oppo-
sition to the Resolution itself shows
the utter bankruptcy of the ruling
party, both in formulation and
implementation of policies.

16 hrs.

What does this Resolution seek to
do? For instance, it talks of a
minimum rate of growth of seven
per cent. The plans have provided
for a larger growth. Why do you
not achieve it? Why do you always
give the same stereotyped reply that
2281 LS—I)
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you have got a massive majority and
so whatever promises you have made
you need not fulfi] because the people
are supposed to have faith in you?
Another argument is that since the
opposition parties cannot provide an
alternative Government, therefore,
this question need not be gone into.
The Government can be let loose on
the people in the sense they can do
whatever they like and the people
have no remedy irrespective of what
they feel.

I should have thought that the
Government would welcome the spirit
behind this Resolution and offer them-
selves to go out of office, if they can-
not carry out the minimum require-
ments for the survival of the people,
as provided in this Resolution. But
they have not done it.

To give another instance, take the
question of employment. During
the election campaign for the 1972
elections the Chief Minister of my
State promised the people that his
Government will provide one lakh
jobs. But though the elections are
over, not even one job has been pro-
vided by the Government. Much is
made about the much-advertised jobs
in the Electricity Department. Even
though 40,000 posts have been created
not one person has been given a job.
Applications were invited for 17,000
jobs and 15 lakhs young people sent
their applications; you collected from
each of them Rs. 1.50. That is to
say, you collected in all Rs. 224 lakhs
as application fees and yet not even
one application has been opened yet.
Can you not say that this is a Gov-
ernment which is not fit to remain in
office, because it has given a parti-
cular promise and has not carried it
out?

There is no provision in our Cons-
titution for either recall or referen-
dum. If the people have the power
of recall, they can recall their repre-
sentatives when they are not satisfied
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with their performance. In the
absence of that power with the peo-
ple, if you do not try to reach the
targets which you yourself have
fixed, it would be- playing a hoax
on the people because you do not
care or bother to carry out your own
promises.

Therefore, I support the spirit of
this Resolution and I hope the party
on the other side would have the
grace to accept this position.

oY wgeTe wr (37) Aty
Y, msfl (7 ATATT 97 VA A T
faars g, #7 g3 ¥ quang oA A
fr odfl Iy 7, gt faa fafqag
gar afaeym™ Jea 97, A4 H7
w1 fred 28 AAT AamT a7 famv
fafaer gt qr 37 1 oIz A@ A
wrE

qz«l A ar 7 2 R A1 gewr
I Y T8 3 39 97 F7 G = fafaw
g1 A i gAmar q1 f5 37 9wmm
Y Az TIT IO A AW, T4 F AT |
qq A 3AET ¥ famg 777 7 "iwS
g E 5 7. 10 qTHT ¥, FA AR
T AEY & 10 T A AFAT WAy T
% &, afwy s9g7 7qq 97 399w
A T AN T |

BT TR AT &eag 73 2 g
avg 1 AT 1 gmwy =fer 9r fr
AT A(FHT H 3T FT I9 F7d |
gT AW MIAT AT AT e
o st @ W o9 39 97 @gE Y
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g ar umg amd & fa oo sfama ar
A afrorr #Y afg st searfan 9 af
4t a1 v wfooe &' ¥ A Y @@
T 7Y g€ & W gfed 1 zA Ave W
TEATT A FY WG FY AIOATAT AR
oA 1 S w et ot S ¥ Fgr g A
&1, g www 7%, a9t A T IAAT A
FIE e ALY TET AT @ FEF qg W@
fear @iar & fa o o 5 7 A
&1 AT a7 2 A7 AfET | WA gwe
Au & qrav AT Y wfgw IEETy R
T A MM ARATE | 7=61 g
fr s= grear 97 FgE F1 FqAA ATl
A A Fgd fr gwTY I A qiw A
67 7 A( AT § I H A IEA AjqT
T qi A & #eav fAarE £ Aaedr
gr At sfen gadt & fassfY 1 sraean
gt Y =riEh, TAAT & O & O Ay
ARt g1 Ay aifen, seAl § AgEd
Y sygeqr Y ey afgg o afasw oo

a1 arw wfroe @7 AT wfaoe ofz
famag2e 1 Fnv A qar f
FIAT A1 {F AT F7 FH qAF giAT
3% o 37w faar s F1AT & ) A
AT wATTT § 7 AF F | ARy Al
a1 w &1 & 1% Srzwo fam ave A gAT
# fa gams: & P qTAT F1 I AN
TgAaT 2, T A WA & # fa e
g W7 fra)
a0 ¥ IA1ZF FH g1 § AT o g
Wt @A & fF fagre, 397 920 wea
w3 wifz fagm 9 gW F F190 Afgw
o & AITET T AT F AHA WA

¥ e VWA BET
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agd & f 39 %) aivw, faq 7 o fromr
AT FRIA KA A FAAA Fwar
Y | A F AR 9T U it F
AT A aigd o gor iqi & faad
FY sgaeqr g1 WA Tfgr AR TG
wEt ¥y ¥ G g AAr T0fgq w
TIAAT T AgH F HAT A4 56 A9 A
39 & 374 1 Ffaa w73 a1 wfax
TSI ET |

TF FEIN0 9 F GlE g A9 A
TH TF1F R qg vd fear & wwA
Fg femm & fx g7 afiorm fasmi g4
& | g AT AfE AT 34 Afaw
9 H | Aq & A AT &g (qur
REEIEECEE SRS U E
afl g & & W gedwr X 8
A FEAT AT TS0 AT A4 A § Sfa
qA Ta1 AT4T § fa fadll 7 fasel) ot
qIT F1 AAr TG F o v gEdE
I 39, A T Te0@ AN A
TAT A F WSS ALY GF HEAT
w7 AT qraq & fF wser q3ar feq
aff agar qiw afva Sewaw § 1fg
g gL @ qT geqwr 3, A
aicrs aff 18 a0 (efvwr ¥ faar ug
TOAN FE G R IR AFTOAT TA0C
FHaT a8 WY ¥g Wt @ 5 wAT wol
§4{ 93 ¥ I ®AT faumaw 7 357
Tl gAR &a ¥ A8 gEAy A awd
T IEAIRI 2 S )
&1 # sqragrfos gaa0 aT qFUT F |
522 F FAT AIF G40 & 457 § |

oI5 g Fi A

Government (Res.)

Tt FE 79T FLHRTT &7 faqq g oA
FF %1 fa9q g1 9ar &Y faurasi ¥
agr arm it § fv 7 guF fag g9
a¥, A # faars F7 swaeqr a¥, gy
¥ faadi 3090 F¥ AH HIHT AT
fags & Afwq Rz T 7 wrom w8 fa
T 91 IA% Tal & fawdAr 7 qgh,
I7 AR Q9T §, T4 T A% A §
T qEA F 71T AL T 9F T 1047
T 3060 § AR IA qEA@ FTgRAET
afvare agy grar fa ag wiT w3 e
AW TS T X 1 IR A@ A
ALY 78 faam 4% §, 79 ared FEAHI
TE 4 3402 F O STIAIE UG
aqragTfia A & | AA T4 @ fE
TH S5 d & AR SqT FIT AR TgT
A 4@ K I7Z 1 saragria (feewo
FI7 AT A4 @r g\

srar afgn 40 fr 5@ daadta
qrefet 9% fa=n? g1 vq w8 fa fagrg
T 30 T 47 ® 78 14 Wfgy A
a4t Y aaq@ FrAAT 9T 9 9,
®: T ¥l WS LA & 494 faaHr
g 1 ag wfga sragifew Sdio grat
¢ & aga g fe 98 37 a7 fa=mw
3R HIT qiqat ¥ g4 0 K1 A HR
Hq T A BTG ACT |

¢ st craTe T (7zaT) : 7g
af fafzy & fo firgq o=dw wT
WX AM &0 HIEIF FAAT T 007
fra afy fra gaaf w1 W€ &1 FaQ
a3 TG0 2, AL HHAT 18 @l &
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[ Trar wE]
HX gl ag I A WA AR
AT F § | 38950 96T FIw 4 §
TR 2T | A w‘r. g wIEqT
FAFIW | I7 5 {Aady 72
¥ g7 AW F fAwT FF G A F
FAAAEY TE 9 F AR F KA
& F a7 g5 79 geqra ¥ {57 arai
&1 fa# frar mar § 9 gy 78 g awr
T AF AT AW A AN 94T I
qreafadT Agigr ahm, d67 FFH
TEY f7a gha, AT W F AT TS
o Fgdr S 7w gAd aew wHh
oY TS T AR fgrgeam 7 AT
Y SAAEAT AR A SART AFLT QAT
QA | 3F A7 § F g7 17 F7 oA
FT @1 97 % I7 T970 7/ F w®A A
& & 7 Taw fF asgia arr g H4
aFdr &, IFIL F1 T F7 77 F7 I8
§ Fragmd § 37 # faerar s AFAr
& A& 19 ora § A&7 A1 F Fi From
& 37 9a wAl F) 73 F faq 73 9847
g garsd A A T 389
faqd & 2@ g1 § fr < &F wF
F¢, gl  F a9 IgW &1 FifaW
FT @I § | GER WG F@AT F
TETFTO FY AT FEAr § AT A F
ST & TCEITFIT KT a9 Fgal §
Y IEFT WA ag A IAF TR
faQy & & SH&T W AA4T FA
f#r 3 dacad &

o9 fFaAl F1 FAET G | WS

2w ¥ 31 § 41 sfqwa ga wagT §
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for & ara av qt faegsr sofer 78 &
AT FZT AW WA FT JEA § | W AW
¥ a1 A @ qgrar wwd &, afa
T F a@ FW & wewfad
F AT T Ag a9 aNr g 2
I EH AT AN F IANAS | 9 I
TE F A1 FiY § A FAR A v,
F 3@ F AWM 9T IqF [gAT agann
Wi & g1, St aga ageyr
N g, F fady 77F & | & =@
a1 f5 a8 #gd 5 9fq #1 faawor w3,
afr gud 1 @ FEw 9% § 97
femfaa #011 afew 32 4 2@ w@r
g 5 fagre & w0 ffgma, g Saw
a1d fema ms w3 9T & et
qT W & T AgAAr H, g4 F,
qffay ®, SRR W, HA4% ¥, geAr ¥,
qam faent § S8 @1 & a9 Taw |y
T @ & fag dwiaa e F e
| (N) F a7 o §, 97 99 F A
oY § g miEf & o § @ F ot
AR A FME I T I F
SHITF TS AT q87 TETT T4T |
FIAT TN FgT & fF g7 I g9 A I
ar & @iy g wd § 1w 3
F1 gY T § T9F &9 F A 9T gL &3
FAm T ? Td G ¥ G T
F ot wad & fF wwma (W) ¥ g
#1§ @eqw 7E g 1 AfF T@E A
N WR? AW A AT F TEAR
F fa0q FT IRT § @ WA W
73 @t @ § wfedt # a7 22
w0 ¥ wgfre et @ w7
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TR A9 TRy § fF adeE e, qam
92, AW F WuE ¢, aFQ T
FHear F1 qEIETT g1 a1 ;9 aHT S9
AT ®T FHREET FO@ S wAfARAAT
T I AT @S &, gEr Al F
AR FT I AT IR §, T TR
FiaT ardf & g a1 Ia aIgT gt awH
TF gl FH IARLA ], T 97
e R qarferfT &1 qur 9o
WA AET § WH A T AF
qgany, g8 aurfeafa ardr @1g & I
A IAM, AR AT AT FEAVTHRAT

2

£ gare Ardy avx 2 AfFT g4
N fret § ena 7d) faar & ) 99 q=
37 AR aEETAl ®7 qT6 A9 AT AG
37 & 39 XA A F@ &, qq TF A
TR T T oAy Sy, 7 gl
fred #ix 7 3w qEwa ¥ awTEz
FY a7 " w | g4fay qw ) &
I A gofrEEr auTs F AR ¥ g
fasrer | aeRTT o TS @ FvEr & 7
F® gafqee AR @ I & AR
Hax T F76! &, a1 & ag F T
SN & qeaeg ¥ fom Ay § 1 T4
@ I Fad F1 TAFT AT
F Fqeaia AT F T T fear & AR
3| gwe wafgEr wiwsd, e
afaal, gAERY WX TErE &
¥ amy uzd 3w ey §

& gm g fr s st g7 aml 9
Y 35 Ay a1F | T TR FTW F
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AT WIT AGAT WX @ T HIAST
g )

SHRI D. K. PANDA (Bhanjanagar):
Sir, the next resolution stands in my
name. Just a small request that the
time may be so regulated that by 5
p.m. the Minister may reply and still
I may find time to move my resolu-
tion; othewise, I may lose the prio-
rity.

MR. CHAIRMAN: It is not only for
me to regulate the time. You may
make that request to your friends.

SHRI P. G. MAVALANKAR
(Ahmedabad); May I submit, Sir,
that alternatively the time may be
extended in such a way that he may
not lose the priority?

MR. CHAIRMAN: I am not in
favour that daily we should sit late
without any information to the per-
sons who are working from morning
till evening. I am not in favour of
extending the time, not to-day.

SHRI P. G. MAVALANKAR: You
may extend the time in such a way
that he does not lose the priority.

MR. CHAIRMAN: Let us see at
the end.

ot fraia fag (g7, : qwmfa
%geg, AAT qeem; S fam, & S
T TET §, FITJ G § qF ag FH
g3 AT , AfFT TAA FEAIUA
NI TN E @ 9 &
o FEwe o &Y & fa T v
I F ¥ Y & o G @1 g, @Y g
T WM AT AT T AR &
gfaar & firt o 2w & GE AT AR
A I L, o 3 wEw ¥ WA g
QG wEN & wfaF fed @ |
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wg wrewd } B i qeer A
wgEfaan foq g e @@ & mifed
wzfear ¥ Fgam & R oo @ H
AT EE X faar af1 @), aomT AR
TAART X | FATD qTMT F qET
AR ) Ig I wew A ag @ fw dw
¥ g WY gAgrqenae §, I # WA
far sy 1 Afsw AadAw qeeT mg
aET EfF oF @A ¥ AT o@ § @
afg g, 39 1 wraAmEHe & Wy
FAT FAY MAT GTT F gra § MTA
#T QAL 7 (A, A FI7 G 38 qATE
Z:TFrT 34 7

qrafd 4% 7 TF FEMA @
amf 2 5 g qr3Fma # 5
g gfray # 3fz A wfegd
# gaan g fr I oiw AR qaT
FIRXH AR AG &) gH A AT
& 5 gardy ar@Rwa fe T Fag @
§ AR AR QIRAATT FIIIAT FA
F g W wfgy, arfe ag o
TATTHEANAT FT A FT 4% | 3T IFI7
F gaa wride fratfad 7 % ¥n
qAAE F257 Tt & 5 3w F aoad
FzAN @t F qgan g fr 39 geqa
# wrafra 77 g Wi frass  adf
frsa aFIT 2 1

qAT g77q 7 0T (I TRIEA
freq w< faY &, 331 5 TCq, 831 7
TTEz M FE 10 TET 0 F quAT
g fF 2a | warw T A sfezam
greFmA g7 Tz, AfFA 39 & fau
gAY AAT FIS § | AT A gy
q(q @AY A1ua &, gW 39 %) JrEm
T ¥ faw am g &1 WA Ager
T3 JIT F FICHIAFT @ & FF
girFATL ATEFINT F arA F faw
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@

g W0 Tz § fF 2w #1 oaitaeae
o7 geferga  yrs¥oa a3 5T 3@
awg * wEifar fafma w7 ar
w1 wd TG R o woe wAE www
ot 1 7 O far mar, ar avare
FATT A I FT AA Ny
az gfaar & faet oY 2w A7 awwT
IeTEIM Z %7 §, A TH A F azA-
9T MW F TT F7 FIg HIAF, AT
fag ¥ qwr femr 31 7

stgr f&  nef o qro ;o
F WATTETT AWl B o4 fAaT
TreRnd &1 qAGA F fAA FE ST
gars 95t far 1 A ge A8
Fom g fF ufiFeaT qredwa #0
783 F fa71 710 ga w@ Wfey
HIT 71 I/ I AT | q8 &g
#ifqr, wfg-gardt 77 249 Ta-
oire & g wE & famE &
fr gz & Daimavan fagme agi
qgeagor &1 feaT sgar 2 fv sy
A Mg T F fAr wq war wifae fae
FOT AW 3T w1 oafad wigg fae
Af4d GrATAT AT AET F7 fay
w73 &1 fwesly agwex & fo o
FATA A(SHWA AT AMGF | T
Tt gA oamar g

39 ST F TAG A F gy
Y FAr ) A HIHT A gAY
SET T I R AFCTA G OE L
FANT  FITIG BN AEAWI |
A WISFAT AF iili § 1

W wiTo Ao FE (@IANA):
aarfc  wdex, a0 faa 7 W0
ge7c7 7ar &, & Iq &0 ANGT FE@G |
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qA OF qAAT AT A FIT
f& 3w & ofs w7 mE § omed
adt &, @ menaaar wifzr W
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g afer smga ® 7 AR @z
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qIT 34 FTATg W70 Agr AT
AT 2, A1 qEETT A1 FAT AT gAY
arfgy | TA WEHE@ H WA d@r avr g
f& gaT w7 Avwre gwa g faaifa
1Tz K [T AIT AT qEAT R, Al
SH AT SImad g g sifga

@ freT a=di arg i adg
&l WTRA FATEIZ | IATAT Jear—
1L T SACCRTET =015 8, S &
FHTor Ak fIRE w1 oFAFT G
agr gt arar g0 35w o fawr
fravr 2, 3a w0 faam faqia w30
arfgr 1 weT XIT " 65 AT
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AT AgEF J A4 FEAE §
TAFeaTA ARFWT FT 5 TIAT TG
F arr 7§ 1 Af| TF-TdhT FraAr
&g W g AR HAF A W
wg1 & fF 39 H 10 9"z 3fE
gt =fgy, o for & & 39 # 78
gargA fear 2 fx efascaw@ Tisawq
i 10 Az 3fg e wrfed

T TENIT F &I W R b EX
qq or B ATTRE T A3 iy
% 99 F o0 wegAz & 9947
graey fwr s =fer v g9 A
Fr gramsar € fw Jw F wmrgarl
. gaxfzz ami wfz  fafes
Afrgl ® q1 WACATIRE g, SU
F1 F fFar A7 | WANT AT
¥ oy weAra § oag Adr wEr g fw
gigmamde faad 9@z FH FIAT
a1fEa |
fear & f& AT F1 QAT F

7o fr & 7 38 U™

7va HaX 931 v afen, faad
FAQETATTHZ 20 THRZ FH FT AT |

T geaE A1 AFGIOT ATHT &
qfis mfavam g1z F7Ar 981 ¥, S
feaza & ®31 v g A fAa T
AL T Fraag 7@ g @ owuz
qOHT W F@ o aqd @Y g, at
ag fexz w0 qufar # 30 g
T g
DR. HENRY AUSTIN (Ernakulam):
M, Chairman, Sir, I have tried to

listen carefully to the speech made
by the hon. Mover of this Resolution.
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Of course, I have never suspected his
motive in bringing forward this
Resolution. However, I think he has
taken a simplistic view of a very
serious political proposition. And
throughout his speech he was trying
to empbasise the developmental pro-
blems of our economy ignoring, per-
haps, the political overtones of the
Resolution which he has brought for-
ward. In yesterday’s censure debate,
he tried to indict the Government by
more or less same argument. But,
our Defence Minister, Shri Jagjiwan
Ram and Shri Chavan, our Finance
Minister had already replied to all
the points that he had raised. I was
wondering what the locus standi of the
hon. Member in bringing this Reso-
lution emphasising allegations of
economic failures of Government
after his speech yesterday.

Coming to the substantive aspects
of the problem, I wonder whether a
leader of Shri Mishra’s stature has
thought about the political implica-
tions of it. Has he thought seriously,
how with such legislative and cons-
titutional rigidities and limitations of
this type he suggests in his resolu-
tion, we shall be able to fulfil the
programmes laid down by Govern-
ment and Parliament. Shri Mishra
himself was once connected with
the Planning Commission. Planning,
as he must have realised then, is not
that simple as he seems now to ima-
gine. Plans are drawn out after tak-
ing into account all aspects of prob-
lems for a certain period, say in our
case, five years. It is the integrated
view that is taken into account. There
that in a particular year such and
such a target may not have been ful-
filled. It may not always be possible
from a pragmatic point, to achieve
whatever has been laid down as ta-
gets.

Take for example petrol crisis that
has come up now. It is not right to
say that this has come about due
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to the failure of present political
leadership. I do not know what will
be the consequence that would flow if
the whole cabinet resignes due to an
unforseen situation like this, or if our
own country’s oil potential is exhaust-
ed over a period of time, does the hon.
MembYer suggest that the wverson in
charge of petroleum ministry should
resign? In our country if this sort of
situation arises, then there will be com-
plete political bankruptcy in that
experienced leaders and administra-
tors will themselves disqualify to
become Ministers.
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The hon. Member hismself knows
that within our party there was a
split on the issue of more rediculous
and for accelerated pace of develop-
ment of our country. We wanted a
social revolution; we wanted econo-
mic radicalism. But then Shyam
Babu preferred to join the forces of
status quo, wWho wantedq to retard
the progress of the country—it is
not we who have retarded the pro-
gress. We have created the neces-
sary ethos in our ruling party; we
are also creating the necessary elan.
We are saying that in such and such
a period we shall achieve such and
such things provided other things be-
ing equal. We should be pragmatic
in our approach. But, this Resolu-
tion does not reflect a pragmatic ap-
proach taking into account their
difficult situation that we are facing
in this country. We will be living
in a fool's paradise if we merely
think of accelerated pace of develop-
ment without offering constructive
suggestions. #In yesterday’s debate
not a single constructive suggestion
had been offered to meet the present
economic situation. This resoultion
wants that conventions should be es-
tablished by which, if the Government
fails to fulfil certain stipulated targets
that convetions should be established
it should resign.

Sir, conventions are not created
by Resolutions but conventions are
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developed. For that we should wait
for the evolution rather than imposing
by resolutions this kind of conven-
tions. Sir, I oppose the resolution.

SHRI P. G. MAVALANKAR (Ah-
medabad): If my esteemed friend
Shri Shyamnandan Mishra’s intention
in bringing forward this resolution be-
for this House is to have some fur-
ther discussion on important matters
relating #o the economic progress of
the nation, I am all for such public
opinion being ventilated on the floor
of this House. But if he is really
serious in implementing this, I am
afraid I cannot agree with him on that
matter, because, for one thing I agree
fully with what my hon. friend Dr.
Henry Austin has just said that you
cannot establish conventions by a
resolution or by an Act of Parliament.
Conventions have to grow out of cer-
tain public opinion which is expressed.

Of course, I agree to the statement
of Shri Mishra that this resolution is
not directed against the present Gov-
ernment as such. I think that he
wants this to be a practice for all
parties and for all democratic gov-

ernments. But then inevitably in the
present situation. I  would not
find fault with my friends

on the Government benches seeing in
this resolution an attempt to have a
dig at them by my hon. friend Shri
Mishra. For, after all, for some years
to come at least, at least in the fore-
seeable future, there is no party which
can dislodge the present party fmom
power. Therefore, they have a right
to believe that way. At the same time,
I do not want to be uncharitable to
my hon. friend Shri Shyamnandan
Mishra. I agree with him when he
says that he wants it to be observed
by all. But the question is whether
this totality of flve or six laudable ob-
jectives can be considered as a ‘must’
for any Government to remain & gov-
ernment. If they fall short by even
half a per cent of the expected and
desired result, according to Shri
Shyamnandan Mishra, the Government

Government (Res.)

must go. If that were to happen, there
will be no government anywhere,
because Governments have to be judg-
ed by certain successes and certain
failures. It is only at the end of their
legitimate period of office, four years
or five years or even years as in the
case of France, it is only at the end
of some stipulated time that you can
test the performance of a Govern-
ment. You cannot test a Government
merely on this or that performance.
You must test them on their whole
performance throughout their period
of office, whatever that period may be
whether it be four years or five years
or seven years,

I have another difficulty also. If
my hon. friend Shri Shyamnandan
Mishra really believes—I wonder if
he is really seriously believing in it,
but in case he really believes—
that these are the only issues
on which Govrnments fall and
Governments are made, I cannot
agree with him. There are certain in-
ternational issues and there are certain
foreign policy issues also. For ins-
tance, my hon. friends opposite who
belonged to the ruling party went to
the polls in 1971 largely on the basis
of the Bangla Desh victory. It had
nothing to do with affairs in the
domestic fleld. Therefore, it is not
true always to say that Governments
are created or Governments are fall-
ing on grounds of domestic policy
only; sometimes, they may do so on
foreign policy questions also. There-
fore, it would be wrong to ask any
Government to get out simply because
on a particular point they have not
succeeded up to the expectation as is
outlined by the hon. Mover in his re-
solution.

It he would have said that he wants
that any Government worth their
name and calling themselves a so-
cialist Government and a progressive
Government must promote the follow-
ing objectives, I could have understood
that. It is quite a laudable objective
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to say that if a Government fails to
do it, it must get out. But this can
only be a directive principle or a
guideline or a kind @f guidance, but
it cannot be made an imperative. You
cannot compel a Government to resign
on the issues mentioned here.

Therefore, I do wish to suggest that
this is a very amazing piece of drafts-
manship by my hon. friend Shri
Shyamnandan Mishra. No doubt, this
resolution contains very laudable ob-
jectives, and as far as those laudable
objectives go, we dare not object to
them, and we do not want to object
to them, because we al] share those
objectives. But the trouble is that the
machinery that he is envisaging is
neither workable nor desirable nor
acceptable in any kind of democratic
set-up.

In conclusion, if Shri Mishra rightly
wants’ to suggest that these are the
things which any government must
achieve, failing which the people must
throw it out, his appeal should be not
through a Resolution on the floor of
the House but through various media
of public opinion outside the House
and to large electorate of the country.
This is true of any country because
only through an appeal to the electo-
rate can you reject a government, not
on the basis of this or that set of ideal
or objective resolutions.

SHRI P. R. SHENOY (Udipi): I
fully appreciate the spirit behind the
Resolution moved by Shri Mishra but
I am unable to support it for the
simple reason that it is not practicable
to implement it for at least the next
ten years, considering our financial
resources and the problems we have
to face. It is also not legical to link
the continuance of a government with
a percentage bound  programme. 1f
vproduction is reduced in a particular
year and is raised to the previous
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increase in prcduction in percentage
terms, but in fact there will not be
any increase at all.
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In the Fifth Plan we have a growth
target rate of 5.5 per cent. Consider-
ing the programme of social justice
and self-reliance we have placed be-
fore ourselves, this is ambitious
enough. We have to solve the prob-
lem cf unemployment, both rural and
educated. We have placed before our-
selves 4 minimum needs programmece
and a wage policy. We have cecided
to remove regional imbalanccs: we
have decided to improve the lot of the
backward classes and bring up the
backward regions. We have also a
programme of fair distribution of what
we produce. Considering all these
programmes, the target of growth
of 5.5 per cent i: ambitious enoagh.
Therefore. we cannot have a growth
rale cf 7 per cent per annum as sug-
gested in the Resolution.

The Mover wants to have a growth
rate in agricultural production of 5
per cent per annum. It is & mo-
derate target but he has not thought
of abnormal years we have to face in
the country. Until our dreams of utilis-
ing the water resources for irrigation
and power projects to the fullest pos-
sible extent are realised, our economy
has to depend on favourable weather
conditicns.

For instance, in 1971-72, the agri-
cultural output went down by 1.7 per
cent. Again in 1972-75, it dropped by
4 per cent due to unfavourable weather
conditions. The production of food-
grains in 1971-72 was 104.7 million
tonnes and in 1972-73 about 100 mjllion
tonnes. In 1973-74, it is expected to
be 115 million tonnes. that means an
increase over 1972-73 of 15 per cent
ang not 5 per cent. So the target fix-
ed by the Mover is not at all logical
in terms of percentage.

With these remarks I conclude.
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*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, Sir, I rise to say a few
words on the Resclution of Shri Shya-
mnandan Mishra on behalf of Dravida
Munnetra Kazhagam.

The Resolution postulates that the
Government should resign if it fails
to fulfil the follwing basic program-
me:

(i) growth in national income at
7 per cent per annum,

(ii) growth in per capita income
of those below poverty line
at 7 per ccnt per annum;

(iii) growth in agricultural pro-
duction at 5 per cent per
annum;

(iv) growth in industrial produc-
tion -at 10 per cent per
annum;

(v) to contain price rise within a
1limit of 5 per cent per an-
num.

If the Government decides to resign
on the above ground, it will really
mean that the Government is deter-
mincd in ensuring the country’s pro-
gress. Here I will bring to your kind
notice one important point by giving
the illustration of the Congress Party.

It will be undemocratic to demand
the ouster of the Congress Party from
power especially when the Party has
got absolute majority to form the Go-
vernment. The healthy convention
will be that the Government, which
fails to fulfil the laudable objectives
narrated above, should be replaced by
another Government of the Congress
Party. What I want to emphasise is
that the Congress Party should not
allow the Council of Ministers to run
the Government even when the basic
programme has not been implemented
properly and successfully. By de-
manding the resignation of such a
Council of Ministers and by installing
a new Council of Ministers, the majo-
rity party having the mandate of the

*The original speech was delivered
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people should work for the successful
implementation of the basic program-
me. According to me that would
be the healthiest convention which a
majority party in a democtracy can
try to establish in the larger interests
of the country. Then d~mocracy will
also take deep roots in the country.

I wculg now request the hon. Mem-
ber, Shri Mishra, to incorporate two

or thre: more poinlts on which the
Government should resign.
The next day after the Prime

JMinister’s stalement about th: econo-
my of the ccuntry taking a turn for
the good the price of petrol and kero-
scne was raised. In a recent Press
Conference, the Prime Minister stated
categorically that the tax evasion and
the black money have not contribut-
ed as much to the price rise as the
agitational approach like ‘Bandhs’
etc. of the Opposition Parties. Along
with this, if she had elaborated the
steps taken by her to reclify the wrong
policies of her Government. it would
have becn tolerable. During the two
and half decades of Congress rule, only
one thing has grown a beyond expec-
tations and that is, the habit of mag-
nifying the faults of those hulding con-
trary views to the Government and
brushing aside the deficiencies of the
Government. While participating in
the debate on the No-Confidence Motion
yesteday the Ministers stated that
the price rise was an intcrnational
phenomenon and not just a peculiar
feature of this country. You will find
from todays newspapers that the price

of bread has gone up and again the
price of petrol has increased. The
hcn. Finance Minister, Mr. Chavan,
stated in this House that the prices
have shown a downward trend  and
when he was questioneq further, he
said the price of oilseeds has come

down, as if the prices of all essential
commodities have shown a down-
ward trend. The Minister of Petrole-

in Tamil.
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um and Chemicals, Shri Barua, stated
in this House that kerosene is avail-
able in plenty after the price has
been increased. I can say that with-
out knowing the real situation obtain-
ing in the country the Ministers make
statements in this House. Recently
there was a cartoon in an English
daily in Delhi. The cartoon depicted
that in the dictionary cf Napolean
there was no word like ‘impossible’.
If only Napolean were asked to con-
trol the price rise in our country, he
would find the word ‘impossible’ in

his dictionary. When such is the
situation the Ministers make loose
statements contrary to the actual

situation.

I woulq like Shri Mishra to incorpo-
rate in his Resolution that the Minis-
ters who make statements contrary to
the actual situaticn should resign from
the Council of Ministers. Shri Mishra
knows that our Agriculture Minister,
Shri Shinde, says in this House that
5 lakh tonnes of wheat has been pro-
cured and immediately after on a
public platform he says that more
than 6 lakh tonnes of wheat has been
procured.

It will be a healthy convention if
the Ministers making such contrary
statements are to resign from the
Council of Ministers.

Before I conclude, I would like to
refer to another point which should
also be incorporated by Shri Mishra
in his Resolution. I have to take the
example of Congress Party here also.

The Members of the Congress Parly
while speaking in the House, point
out that the Government have taken
stringent measures against the growth
of monopoly, against price rise, against
the menace of growing unemployment
etc. But in the Congress Parliament-
ary Party meeting, they took strong
exception to the way in which these
important problems had been handled
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by the Government, which provoked
the Prime Minister to admonish them
for their bravado talks. I would re-
quest my hon. friend Shri Mishra to
incorporate in his Resolution that the
Party which has Members saying one
thing in the House after taking oath
and entirely differennt thing outside
the House should not be allowed to
form the Government at all.
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With these words, I conclude my

speech.

SHRI B. R. SHUKLA (Bahraich):
The mind of Shri Mishra, the mover
of the resolution, is very fertile in
conception and smooth in delivery. I
dare say that this resclution is due
to complete muddled thinking on his
part. Watching for two days the long
debate over the motion of No-confi-
dence should have been sufficient to
persuade him to withdraw this resolu-
tion. But he has simply utilised this
resolution to further his party ends.
The utter irrationality of this resolu-
tion would be brought home to him if
we consider the consequences of ac-
cepting this resolution.

Agriculture is a subject in the con-
current list and the State Governments
and the Central Government are both
concerned with agriculture. Suppose
the States in some parts of the count-
ry fail in their agricultural program-
mes will those State Governments
along with the Central ‘Government
Ipso Facto resign. I think there
would be annual elections to the State
Legislatures and to the Central Gov-
ernment. If this resolution were adopt-
ed for guiding the mode of working of
the Government; we should ponder over
the matter as to when the accountabili-
ty of a particular Government is to he
adjudged, whether it is to be adjudged
yearly or it should be adjudged perio-
dically or at the close of the five years
as laid down in the Constitution
(Interruptions). There is no lacuna
in that. Every year we formulate the
budget proposals and for three mon-
ths we sit here fcr the budget to be
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passed and then it takes another three
or fournmonths more for formulating
particular proposals for particular re-
gions and then they are put into effect.
If a road constructicn is taken up, it
takes three or four years for cons-
truction and completion of the road.
It is practically impossible and physi-
cally unthinkable to implement any of
the items or programmes which are
covered in this resolution.

So far as we are concerned we have
already laid down a very healthy con-
vention. In 1970 when the  Prime
Minister Mrs. Gandhi suspected that
the country was not with her cn her
policies, when the resolution on privy
purses was voted down in Rajya
Sabha, she did not hesitate even for
a minute to resign from the Govern-
ment. She asked for a fresh mandate
and, therefore, we are conscious of our
responsibilities. We have made a
deep and sincere commitment to achi-

- eve the laudable objectives which find
mention in the resolution of my hon.
friend.

My friends had pointed out that
conventions are not to be made by
statutory resolutiong or by codifica-
tions. They evolve out of day to day
working of parliamentary processes
and procedures. I appeal to the dis-
tinguished Member to ponder over
the irrational consequences  which
would follow if this resolution were
adopted. Therefcre, he should with-
draw his resolution.

Y T w3 (3w ganafs
wgraa, st vImaEd fag S F @
H%eT T q3F @l g S94r &
FAGT F@I g | AT gAR Rw H
st ggdr gE wgwrd & 9w w1 IG@F
§ SAQERO N T B FATE FLAl
2, A% a@ RIS # gy
T & M wow & B fram &
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FW@ & % gEA q9r A qEC
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qIE & [MEA ¢F  Teqd & g
T@r g AfeT T8 TEGA T AR Y
Fgs T A [AG ZT FT AT @I
g1 & Fgr Jgar g fe agi vt
oY mfaeara 1 geaTa A@T 91 SHY
7 faadr qaar ag faah F1 &g
AT & B G FT FT oW g
gasr & ¥ gar 91| IWH I W
Fgr fF fatnft e q oF @ & 1%
NE @ gd § AfeT fa<e) =+t
a qar T@t fear sfes oo Faw
FT K ag Al @ fFooF
gr wHlA &1 =T sefaat F oA

gdleqrz & fear smer & AW
Iq @Yar-IAr gqr aSE @8 A
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ade fram 7 99 qf9 #1 &1 T4
g AT A A #E UF dar TW
¥ & Wk A g sAfrwg wmen
gaw A"sdr ¥ 1 139 fAwr A
FEAT & & froarsly 7 M EFCT @I
IY FATAT FT SAET { TR FET-
feaer Fwar afgd a7 e o™ @ 1
I J@Ex & f& faie g &
fe1ar WY g &1 AWy TH
QIRT IART FAT TFCAD F7dr &
freq qaET § S W aga IO
@ A WA gAY qIAw
TG FAEIATT Ag% q9T9 q&r &
AT w3 ITH AT Awar gfa
e JqT JAt § 1 § o SETEIATA
gE W F W EFOT ¥ TE IARY
TgHr ¥ WY g A go § v fwv
IR FW QU Fum ! ozAfAq §
T "FeT F ANGT FAT g 5 oqAT
FAAMA A FAAAT FT ALY, AT AR
Iam ¥ e A A FTEE B
FEIHGA AT FEAHT 3 AT ARy |

st argem wigare (dFa7g):
gamafa wge, s weaE fasat
qm fwar & Sa#y wiaar F F w7
Faar g AfFT fm adF & 7 997
oA § AT Agq & SAr 9§ WA
# guA WEw  gEar ¥ ®LE
W1 g8 IFN ITW gEE F WL
fogTr & fF woedar 7 @ TG
1 geer 2 3 =ifgd, F =g
Fad v gaR A § et Ty
NATE I A AeET T g
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F & AT Figq 9t F gigur 0@
¥ oagm @ fE gw o F gligeaygd
fFadt wr 3aft 7w, @A
W, I g7 F, W T
ami & fay g8 za qw # «afsy
a7 T AT ¢ W W omaET,
S Wi AR AT Ig A frmaw
FTAT &1 W& AET H 5 @A,
25 A FE T gIfg @ gET T )
F@a FHA ANAT g afad faar
St 7 Yeig var & f& oon @A E
gaT /41 # 5 sfmm st gfg awar
# gqoar =egar g fa TvAT @3 /W
2 frey ad &7 f& o weaAl W
T@r 9 T, TeA 3T gRIEE A
T, qrdr A€y AvAr, #wg |waT IA
qA FT A =JF W1 fn fa sy
TEAT REA 2 Al ATITY AT A
# wA gr w€ gidr w7 gw 7T A
F1 ZEAR0 AT 9401 Ar TAT T

Ay sragifee & o1 IEE

qdl & f& @1 2w F fram ar
FIAFH & AT WA AA AT
TG | aiag wEl ag A8 Fed § fo
g9 &Y N F1 WA AAAT ATEA

g awy fpefy A 1 gEAW Ared
g1 afprs w7 WA drg
g gmw W g AG FT AEG
T & a5 @ Fass & WA

aa & efer | ae ® g OXL AR

1 uF foar aq iy, 7@ 2 A9
&t s gefmwr ¥ g0 7



317 Reports of
UG.C. (M.)
o FY FIT AT AT @I §
fr wtwa qdt @ar & 457 & sa A
gar A§ =®Ed | wfawErs  goiE q9
za far 3%
T wfeg foaa Zor A1 &v==y 200
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oAy AT w1 qGg4MET f5 oagEr A
0 370 w=g faare gy, fawer
¥ogzqmm TfET g &1 DF g
A el & A A foar 7 943
raar g v az o0ar JEAd A A A |

it wq fewy  (Fiw): wanafq
IR, AT T F FE A
F qaAT A ET ﬂg}? ArSAA ZAT f
Tz TA TeEM@ R wemraeitvE Tl
7qA7 § 7
¥ a1 zai fag sam A F gl

o7 57 9FT w1 TAA

IIOT I ¥ IAEY AZFAT FTT A
F 7z R0 mag W A AR Y |
o7 A AYAT FEEA T O @AY
qrara § IFE T WL AAT ATH TAT
2 A1 Az 7z A%T & fraAz am awq
2 Afpa Iafr T A ED § oA
Ia& Q7 A7 7 afr PREr AT Av--
F7 A1 gasTHl gfaa gifi F AT
T AT TR TR FEARO RAT AT
F0AT FOTAH BT & # AT
Fro3efd fAg g 87 am wAW
T %gqr Azd & g g ¥
FA7 TR g F A9 I7 9 3417
¥ am A A AT AT o gw A
TFETR0 ACT AW, T WAL AT
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BT\ FATAT ATEAT F I

Fg @AW T ag w@m fr gmw
fan Awaifas gmer 1 g3 &,
gast afz gw g w7 AT aRd
g AT zagETa ¥ A 30T AR A
T3 Ty ¥ 39 R g AN Ao qgY
RO S V& i (T (. TO | ETE
# far wgar =mgon § fv 7 S
FroATH Al

gfer g & od
g & W E fAEm 10 W oFaw
15 gforr w4 vEer mwiRaAr #@
AT agradc A #1034 H qie-
faez Zw ofr &, 79 &9, wafaar, $@ WY
& Afw az A=l adr & v aeg-
fazz gt #1 T F MT A A

~ -~

¥ o9 A7FF0 3 AKT 0 SmA

®E FelAez A A 3, AT A
T A U sIATAr E OIA & A H
gHY W7 1 ART &, «/fET g3
;T ad T gaq v 4w
AT T woatt T IEE 0 oMT "
®OFA FTE F OTMT OHTH
s & Tk g0 o gea 17§ fe
fagr dmaft & wa T TG WET
orT &1 galwy, w17, € of offf o Fr
figr =ifzg « FT W@ oWTMA F
arv H w2y & 39 T T & H7
niedc mrafv. § @z g Fd #
FImT A 2T AT 12 gbas & feara
gofr A4 @ wfav gsafc Fr g
AT &7 FIRTT FW
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#Y AT 2GT § AT Az 17w
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fasft &

17 hrs,

o ow St A F A
§F, & S e g 5 owr 9=
1971 F AN F N AT § IT

F 19T fRar & ? #7 1961 WK
1971 & @7 ¥ faee< At )y daun
¥ 5 #0g #1 Ifg T T AW FW
T 7 a4 fvar ? wgi werer Ay,
1961 # f97 ¥ 99 35 AT ¥ @dr
& 38 wTl w52 Sfaed qr )
gT AR AT Aol F 999 qg qI
9z F7 42 Wfqma g | M Efaa
qagl F g 74T 15 wfava qr
ag 24 YfaaAT g W@ 1+ @ q arai
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o TET FETHT FT ATA FIF E |
afeT agt qAoF § IA F FaOMAE
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YT A1 &, 99 F AR AW
#, 33 Sfaaa W #0 JT AR 2
34T #1 faar § 1 zaf9y s7 a5 A
gHeq TE FT, TE AT AT IHW
geara # e #4T Far ¢ FF 7 Afqma
T g § 3fg 1 3w F fa
AT &0 &Y I aFal | 79[ A
graT =fg

gk ggiA war @ fF oSt aga
e aE A § oS A e
gweAr 7 Sfaaa 93 | 98 3F & Fa
FiifEF TEFT 7T Aqqq & 7 F, @ar
A sfve ove wear & Ifg T )
zafay srq 7 Tfaaa T F MAAT
FFAT a1 AT ag grn fE wrer Sy
fravEd i ag IE¥ T S
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SHRI K. NARAYANA RAOC (Bo-
bill): Most of the present arguments
have already been answered yesterday
more effectively by the leaders of our
parly. All the speeches made by the
Opposition members are apparently
shallow. This particular Resolution is
totally ill-conceived because a conven-
tion of this sort has never been fol-
lowed in any of the Constitutional
countries. May I ask Shri Shyaman-
dan Mishra whether he has come
across any democratic country where
the fate of a Government has been
linked up with economic targets?
Economic targets are meant to be
goals and are not to serve as guillotine
on any government. Therefore as a
concept itself, it is totally wrong and
irresponsible, 1f I may say so.

Hon. Member Shri Madhu Limaye
bas compared our ccuntry with
countries like Rusgsia, China and Japan.
He should realised that in these coun-
tries the economy is totally regulated.
Their structure is different from ours;
not ony economic life but even sccial,
political, in fact every aspect of life,
is totally regulated. Therefore they
can order any economic target and can
achieve it. But in a country like In-
dia where the ecomomic structure is
stil retaining its capitalist lcos=-ends,
how can we stick to any particuar tar-
get? Even though we may plan to
achieve certain linuis, we may not be
able to achieve the target because we
have {o depend on certain elements
which are outside the purview and
control of Government. Therefore,
sticking to a particular target may not
be possible. It 1s, therefore, mischi-
vous to make such a proposthion.
Though the Mover of the Resolution
has not mentioned any particular par-
ty or government; it is obviou, that
every argument is addressed to the
present Government, Therefore the
motivation is very clear
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There is also another difficulty. As-
suming that the present Government
falls on the ground that it has not
fulfilled the target, what will follow?
Are they in a positicn to form an al-
ternative government? They cannot
form an alternative government. The-
refore, we have to go to the people
again. That means, every year we
have to go to the people and annual
elections will become the order of the
day.

For all these reasons, I strongly op-
pose this particular Resolution.

st g AT g (AYT)
7IT FeAa F AW qE_ T 74 2
WY FAET IFiA 3T Iv@ 7 9§ afy
IART AT & fwar var & T AW
TEGI 2 T | IS9P Az F@T o 7
IAF qTT FAFAA 1 ATEIT 1 ALHT
feva fza @, foady mafuy & =€ 39
AT H1 AT A FIAT F AT TEART
2, Ta% ard # 37W o & Far 2 |
ST T &) % oF wIfT a1 9=
a4z 2 fF Sasr vady =fEr o
oqq AT 7 FH T FIRT TART
gy & A gaEr F v 7z gon fw
TAFAT ZWT0 | WAL FAFTA N AT
& 377 (340 7gA0 g {8 F0aq a5
FAr I7q T ACTAT 7 A7 AZ T ALY
StroAy 7 gRETE T H 92 1@ §
growth in per capita income of those

below poverty line at 7 per cent per
annum.

qradt @rgA # ST E wAF A A ¥
2 ? 34% gA § F1E AgT AV AOWG
A &1 F WEHT § | FETER F
fag s gw Wea dz fwrd aq

AT IAFT AL AT § 1 Fordhy w £
9 SR GHA T3 T AEE F
g ¥, 78 9F IR ¥ g9 §, ¥fee-
foredt & gra & et a4 o wed #
f o3 Ffqer gagw 73 w1097 | A T
AT FT AT 2

IR ag Wi w7 g fE w0
FIE TR A § ) TE S1F AN R
TIEIT FY A F Wi wd fowar
g | W AT T ZEAr AT A WT FEY
A gt /T 4 a1 FET ger fram nAw
Tl |

IEiA g WY TET & WU TG F

to generate employment opportuni-
ties at least to take care of the addi-
tion to the labour force each year.

qEAEHe FITfALS a8 gET | ¢
wEt &Y 3371wy A enfE (O
fafreer g 4% & | 7@ e A
T H TG AITATEA QW FT AT AT
IEET AT FAA H rar qrv ! A
IFM TAT 3@ T2 7w

® guaar § fx ¥a9 W@ a7
#T qZTH 77 & fAU g 30 qeA1q
FrAITE | F ITH AT F@IE 5
OFT g ATH ¥ 7 |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): The resolution moved
by the hon. Member, Shri Shyam-
nandan Mishra, has two parts. One
part is: he seeks to set up certain tar-
gets of production, industrial and
agricultural, and growth rate and the
growth of national income. In the
other part, he seeks with the help of
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this House to set up a convention for
the Government resigning if it does
mot achieve these targets.

As far as the targets are concerned,
we may differ in the tigures, whether
a particular percentage is realisable
in the present day conditions of econo-
my or not. But, as far as the objec-
tive of fixing a target for having a
quicker rate of development and

growth is concerned, sijnte our coun-
try has lost Md we cannot
afford to lo do not think there

may be any difference of opinion with
the hon. Member. I may also admit
that if the Government cannot achieve
«certain objectives, it hus a moral res-
ponsibility to own before the people
that we have not been able to achieve
1hese objectives and that these are the
reasons on account of which we have
not been able to achieve these objec-
tives. There is no escape frcm accept-
ing any moral cesponsibility. But,
when the hon. Member goes further
and indicates that if these objectives
cannot be achieved, the Government
must resign, I do not think that such
.a precedent exists anywhere else in
any country where democratic consti-
tution of the parliamentary type or
any type exists, He is a very wise
and learned person. The only diffi-
culty about him is, he has a dual
personality. When he sits on this side
he has a correct attitude to every
single problem. I knowy Sir, and we
have disgussed many times~mwany pro-
-bleﬁt when he goes there he has
a particular personality, that is to say,
that dual personality always comes in
conflict in giving a very integrated
personality. If a very wise person
like him, with a knowle.lge of econo-
mics, with his knowledge of various
things. has this integrated personality,
it would contribute very much for
the growth of our nation because we
need a person who would be able
really to help us in solving the various
complex problems wkich this nation
is facing.

May I submit that democracy as we
‘have now, as we have worked in this
country, and as it has worked in seve-

AGRAHAYANA 2, 1895 (SAKA)

resignation by 326
Government (Res.)

ral other countries, has its own cor-
rectives. We have elections every five
years and we have ciections of various
other forms and there is the correc-
tive of Parliament. There is the cor-
rective of people’s own attitude to
Government, people’s movements, peo-
ple’s agitations, and newspapers and
various other forms of media which
are available to ‘he people to keep
the Government under constant check
to see that the Government pursues
those policies which are given ocut to
the people. These correctives and
these countervailing forces have
worked in this country. After all, we
are a very particular demccracy. Our
democracy is not confined to Chamber
of Parliament Houses or Chambers of
Legislatures. It is a democracy which
has gone to the very deep rocts of
the people. And, people show their
anger at the Government, at the wrong
policies of the Government. And that
check is available. I am trying to
make a distinction. This check 18
also there, apart from the formal check
which is already there of elections
every five years. 8o, there are othar
checks like these whicn are available
to the country.

But the difficulty is this. Some of
the Hon. Members on that side do

not always properly assess those
checks. Those checks are available
and in addition there is the party

check. That is to say, every party has
given pledges to the people and thzft
party has got to assess its own rosi-
tion. They assess what they are
doing, whether there are any defef‘ts
or any slidebacks and from that ‘po:nt
of view, every political party in a
democracy has got its own mechanism
of bringing about certain checks and
keeping their party in a state of alert-

ness.

I will not go into the various econo-
arguments because I have not
These matters have heen
discussed many times. The Govern-
ment spokesmen have tried their beft
to explain it in the best manner possi-
ble. We have discussed the economic

mic
much time.
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situation in the Adjoumnment Motion,
in the No-ConBdence Motion and in
the earlier discussions also. We have
discussed pointy regarding the growih
of the economy, with regard to
Bangladesh, drought, the rate of
growth, profiteering, black money and
various other matters which go into
the making of an economic situation.
It is a difficult economic situation to-
day and we have discussed that many
times, I will not go into that in de-
tail jusp at present.

I will just deal with two or three
points which he has raised. He gaid
that the situstion is very explosive
1 would like to point out that the
national situation is very difficult, 1
agree, but to think that the situation
is very explosive or that this explo-
sion will lead to the destruction of
what we hold dear, etc. s not the
correct approach. We have faith in
the innate goodness of the people. We
have laid sound foundations of demo-
cratic conditions. We have passed
through the very difficult national
situation earlier. Tt will be wrong fo
say that because of this present diffi-
culty, the national situation would
become explosive. Having said that,
I have one other point to make

My hon. triend spoke about the low
rate of growth in the national income
of the country. 1 admt it and there
is no difference between us. I wouid
only submit to him through you that
he has not given any alternative policy.
What is the alternative policy which
he wants that we have to follow so
that it may lead to the increass in the
growth rate of national income from
the present 7 per Jent to 10 per cent?
When it comes to &liernative policy
we have got to see whether it is possi-
ble for us to implement it. Take
for example land reforms or proture-
ment of foodgriing and distribution of
the same through the distribution
machinery. I entirely agree with the
hon. Member Shri Limaye that our
production  pattern  has got to be
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changed and we cannot go on produc’
ing ouly huxury goods for a particutar

clasy of paople. There sre miny items

which the paogpde need but which are
not svailabls in plenty, If the private

section {x not interested in producing
those things more, the public sector

has got to come in. He has not given

a alternative policy by which these
things would be fully met. He hasg

sald that because of our internal situa-

tion our image in the outside world

is lowered. I think this is very far

from reality because at anv given

point of time in this critical economic

gituation, we would not have been

able to play our role as effectively as
we ought to. At the same time, in the

international aflalrs whethey it is in

Bangladesh, Lusaka, West Adla or

United Nations Forum we have played

a very significant role. I would sub-

mit to him that in this country in

spite of difficulties that we have been

facing we have been able to play a

very significant role in the interna-

tional fields.

1 agree with the hon Member when
he made the remarks that we have to
have a target for each and everything
that we do. There has fo be some
accountability of the person who has
been entrusted with a certain res-
ponsibility which he has faled to ful-
fl. I say there are enough mechani-
sms and correctives available in the
democratic system as we have to-day
It I may submit that India has got 2
fighting democracy. We have enough
correctives and so this recourse nt
frustration need not be resorted to
because any Government needs tune
to do a cerfain thing.

With these words, Sir, I would re-
quest the bon. Mover to withdraw hi-
Resolution,

SHRI SHYAMNANDAN MISHRA
(Begusarai); Mr. Chairman, Sir, oF
though we had got out of the no-com
fidence aimosphere yesterday. 1 find
that the incubus of no-confidence I
still here. I am not in the no-conit-
dence mood st the vresent rooment
want to ssitle down o do some cond-
tructive task. And 1 think that th !

18
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Resolution has provided me an op-
portunity for the same. I d) nnt be-
dieve in the clandestine method of
doing a thing; I believe in a direct
confrontation. Towards the end of
the discussion, the hon. Member Shri
-Chatterjee said that the Government

should have been warned, and 1 agree
with this.

I find that a number of arguments
have been advancedq for circumvent-
ing the spirit of my Resolution and
in this process they have evaded the
task which any Government must
face squarely.

Mr. Chairman, I would like to deal
with some of the points which are of
constitutional nature which  have
been raised in this context. My hon.
Ariend, Shri Mavalankar said that the
Government should go only if they fail
:to fulfil their promise on special issues.
lie further said that it should not be
:made obligatory that it is only on the
non-fulfilment of those issues that
vGovernment must Zo.

Several other issues also come up.
_For example, my hon. friend would
not agree with me when I say that
-even if the Government succeeds on
the international front or in the
-war but it is not able to feed its popu-
‘lation, it must go. That is what hap-
‘pened in the UK. after the second
-world war. Although Mr. Churchill’s
-party had won the war it had to go
.on the economic issues.

This Resolution does not rule out
at all other issues being taken up by
the people or by any party to oust the
‘Government.

I must express my regret that I
“had not been able to stress earlier one
very important item in my resolution.
That related to the prices. Unless the
prices behave properly, there would
be no sense in all these targets. I
thought that since this subject h?d
been taken up only recently and dis-
:cussed very thoroughly, it did
not require my going into details‘now.
But my hon. friend from DMK did lay
‘stress on that, and he was quite right
‘in doing so.
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Dr. Pande had also raised g point of
constitutional nature. He saig ‘If
agriculture fails in a particular
State—agriculture happens to be
a State subject—would Mr. Mishra ask
the Government at the Centre ig re-
sign?” My answer to that is that the
Plan is accepted by the entire country;
the Plan is accepted by the National
Development Council which consists of
all the Chief Ministers. And if the
Chief Ministers accept the agriculiural
targets or the targets with regard to
the subjects that lie withia their pur-
view, it is obligatory on them also to
see that these targets are fulfilled.
Indeed, they have to pull together

with the Central Government in this
matter.

Then, it was said that no Govern-
ment could be expected to achieve
the target in a democratic system. My
hon. friend Shri Madhu Limaye has
very adequately replied to that point.
May 1 again emphasise that even
smaller countries like Taiwan and
South Korea, let alone Japan, are ful-
filling much higher targels than these
and so, it should not be difficult for a
country like India to fulfil those men-
tioned in the resolution?

It was also said that no Govern-
ment could survive if such conditions
or conventions were laid down. My
answer to that is this. Please consi-
der how many Governments in the
world are achieving these targets from
year to year? I do not for a moment
suggest that even if there are abnor-

mal years, Government must be
obliged to fulfil these targets. The
country can take a view, the

Parliament can take 3 view, that there
have been conditions which warranted
exoneration of the Government in the
given circumstances,

My hon. friend Shri Chatterjee sug-
gested that such a resolution should
be incorporated into the Constitution.
It is in fact a part of the Constitu-
tion, if you properly read the
Directive Principles. What my reso-
lution seeks to do is to lay down con-
ventions, and the corventions are as
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good as the Constitution itself—
that is the practice which prevails all
over the world. So, this should satis-
fy my hon. friend Shri Chatterjee.
But it is also a fact that in some
countries of the world where there are
planned economies, the Five Year
Plans are the statutes of the Govern-
ment. I am not expressing any opi-
nion on that aspect of the matter;
I mention it only to stress the fact
that the targets have to be achieved
and it is to that end that the plans
are translated into statutes.

The hon. Member Shri Ramavatar
Shastri said that these targets could
not be achieved within the framework
of a capitalist society. My answer to
that is that he is quite right. But
my difference with him lies in this
that I belicve in a democratic socialist
order whereas he believes in a com-
munist totalitarian order. I also be-
lieve in the transformation of the pre-
sent society, but I do not believe in
the communist totalitarian order. I
believe in a mixed economy which I
consider to be the most dynamic model
which can maximise growth. You
cannot have the maximisation of
growth except through a mixed eco-
nomy.

My hon. friend Shri K. Narayana
Rao had asked the question whether
any democratic country had adopled
any conventions about the fulfilment
of economic targets. My answer to
that is that that should net come in
the way of our laying down these con-
ventions particularly after looking at
the results or consequences that many
countries are facing after their targets
had not been fulfilled. In the demo-
cratic world, where the Plans are not
being fulfilled, indeed very difficult
conditions are prevailing, and even the
democratic system is itself in peril.

Then I come to the hon. Minister
who seemed to agree with me so far
as the objectives of the Resolution
are concerned, but disagreed with the
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idea of laying down conventions. He-
told the House that I lacked some in-
tegration in personality. If integra-
tion mean slackness, if it means lack.
of efficiency, I do plead guilty to the
charge that I lack integration. I want.
more efficiency, more alertness to be
infused into the system.

Then he said that there are already
checks and balances of other kinds-
available to the people and to Parlia-
ment which could be exercised. My
question is: why did not these checks
and balances work in the past to en-
able us to achieve targets? My Reso-
lution comes in the light of the ex-
periences that we have had in this
country where we have not been able
to achieve a higher target than 4 per
cent increase in the national income?
So that argument of the hon. Minister
does not avail. Hence I wanted these
to be laid down clearly.

Finally, I would ask some questions,
simple and direct of the hon. members
opposite, who have tried to read mo-
tives into the resolution. With all
seriousness and solemnity, I ask can
our democracy survive the present low
rate of growth and development?
Have they not come to realise that
the present low rate of growth and
development would not simply do in
the circumstances? Do they believe
that our country can remain a signi-
ficant force in international affairs if
we are trailing behind in a slow coach
so far as economic development is.
concerned?

My friend, Shri Sharma, spoke of
China’s development. He said that
that kind of rate of growth could not
be achieveg within our democratic sys-
tem. There used to be a time when
the countries of the world thought
there was a real competition between
India and China. Perhaps they look-
ed forward with a certain amount of
hope and expectation that India would
be able to forge ahead with a higher
rate of growth than China. But where
do we find ourselves today?
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We are left completely behind.
If you take into account steel produc-
tion, both countries began their
career with the same quantity but now
China has leapt forward with a four
times lead over us. So is the story
in petroleum production. Even in de-
fence matters, their atomic arsenal is
now becoming bigger day by day; in
the field of missiles, they are forging
ahead.

So we are facing an extremely diffi-
cult situation indeed.

The ruling party goes to the polls
after having accepted the targets
of the Plan. They form a part of
their manifesto also. So the party
has also got a mandate from the
people for fulfilment of the plan
targets. If they do not fulfil them,
they have lost all justification for
remaining in power.

My thesis has been that the
ruling party, having accepted the
Plan, must convert itsell into a Plan
army and the Cabinat must convert
itself into a Plan Command. If that
does not happen no planning can suc-
ceed in this country. That has been
the catastrophe in our country, which
I want should be avoided in future.

MR. CHAIRMAN: I; Shri Bade pres-
sing his amendments?

SHRI R. V. BADE: Yes.

MR. CHAIRMAN: I shall now put
Shri Bade's amendments to the Reso-
lution to vote.

Amendments Nos. 1 and 2 were put
and negatived

MR. CHAIRMAN: What about the
main Resolution?

SHRI SHYAMNANDAN MISHRA:
I am not withdrawing it. This is a
very important Resolution which they
vast accept
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MR, CHAIRMAN: The question fs:

“This House resolveg that a con-
vention be established that the Go-
ernment should resign if it fails to
fulfil the following basic pro-
gramme:

(i) growth in national income at
7 per cent per annum;

(ii) growth in per capita income
of those below poverty line at 7
per cent per annum,;

(ii) growth in agricultural pro-
duction at 5 per cent per annum;

(iv) growth in indusfrial produc-
tion at 10 per cent per annum;

(v) to contairt price rise within a
limit of 5 per cent per annum; and

(vi) to generate emplcyment op-
portunities at least to take care of
the addition to the labour force each
year'.

The motion was negatived.

17.35 hrs.

RESOLUTION RE. COLLECTIVE
SECURITY IN ASIA

SHRI D. K. PANDA (Bhanja-
nagar): Sir, I beg to move the fol-
lowing Resolution:

“Having noted the welcome
change in the international situa-
tion and the growing urge among
the Asian peoples, this House is of
the opinion that India, along with
other friendly nations, should take
necessary initiative for creating a
system of collective security in Asia
on the basis of the principles of
the U.N. Charter, peaceful co-exis-
tence and the Bandung Declaration,
in order to—

(i) consolidate thcir

dence and attain
independence;

indepen-
economic

(ii) safeguard the peace and secu-
rity in the Asian region;

(iii) develop their struggles
against the forces of imperia-
lism and neo-colonialism; and



